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FINAL ORDER No. 52068/2021 
 
       
RACHNA GUPTA  
  
 None is present for the appellant.   

2. Perusal of record shows that appellant has not marked 

appearance even for once.  One adjournment request was sought 

on the ground of wedding of daughter of the authorized signatory.  

The said request was considered and the application seeking 

Condonation of Delay, as was annexed with the impugned appeal, 

was allowed vide the said order.  However, there after also 

appellant failed to mark its presence.  Consequently vide Order 
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dated 03.11.2021, on the request of ld. Departmental 

Representative, this Bench accepted the submission of ld. D.R. 

that the appellant is not interested in pursuing the appeal.  

However, in the interest of justice, one last opportunity was given 

to the appellant to appear in the matter.  Today also there is no 

presence of the appellant, neither in person nor through 

Authorized Representative.   

 

3. The above circumstances are sufficient for me to hold that 

appellant is not inclined to pursue the impugned appeal.  

Consequent thereto, appeal in hand is hereby ordered to be 

dismissed for want of prosecution.                                                                                                      

 
[Dictated and pronounced in the open Court] 

 
 
 
 

(RACHNA GUPTA) 
MEMBER (JUDICIAL) 

 
Anita 


